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Judgement

1. Petitioner is apprehending his arrest in connection with C.P. Case No. 2203 of
2013, registered under Sections 379, 406 and 417 of the I.P.C., pending in the
court of learned Judicial Magistrate, 1st Class, Dhanbad, filed by one Sanjay
Kumar authorized by his brother-in-law Awadh Kishore in the court of Chief
Judicial Magistrate, Dhanbad alleging that petitioner Sidheshwar Singh entered
into an agreement with his brother-in-law for sale of 9.79 acre of land for
consideration amount of Rs. 14,68,500/- @ Rs. 1500/- per decimal and Rs.
5,36,000/- was paid to the petitioner in 2005. It is alleged that money was paid,
but the sale deed was not executed by the petitioner, nor money was returned
despite several reminders. On 21.07.2013, the accused persons have forcibly
entered into the house of the complainant and abused and assaulted the
complainant and snatched away Rs. 5,000/- from his pocket. On the basis of
these allegations, instant case was instituted.

2. In this case, notices were issued to opposite party no. 2 and both the parties
were directed to remain physically present before this Court, but despite several
orders, petitioner failed to appear and matter was directed to be listed for today
for hearing on merit.
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3. Learned counsel for the petitioner has submitted that although the agreement
was arrived in 2005, but the criminal complaint was filed in 2013, after delay of
08 years and no documents were filed on behalf of complainant in support of
contentions that petitioner was given Rs. 5,36,000/-. It is further submitted that
the case is a civil dispute, so, petitioner deserves the privilege of anticipatory bail.

4. Learned counsel for the opposite party no. 2 has opposed the prayer for
anticipatory bail and submitted that the petitioner has taken Rs. 5,36,000 and
agreement was arrived on stamp paper which has been taken note on S.A. of the
complainant and neither the money was returned, nor the land was transferred.

5. Be that as it may, keeping in view that despite several adjournments given for
settlement, the petitioner fail to appear, I am not inclined to admit the petitioner
on anticipatory bail. Accordingly, anticipatory bail application of the petitioner is
rejected.
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